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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 645 of 2023

IN THE MATTER OF:

LALIT KUMAR JAIN ..APPLICANT
VERSUS

STATE OF UTTAR PRADESH ...RESPONDENT

ACTION TAKEN REPORT ON BEHALF OF THE DISTRICT
MAGISTRATE BAGHPAT, UTTAR PRADESH ALONGWITH
THE SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That in compliance with the Hon’ble National Green Tribunal’s (NGT)

order dated 10-09-2024, passed in Original Application No. 645/2023,
titled Lalit Kumar Jain Vs. State of Uttar Pradesh & Ors., this
compliance report is respectfully submitted on behalf of the office of the
District Magistrate. The Hon’ble Tribunal directed Respondents Nos. 2
and 3 to recover environmental compensation of 22.30 crore from Nagar
Palika Parishad, Baraut, for non-compliance with waste management
practices during the period from 01-07-2020 to 30-04-2024. This report
outlines the actions taken to comply with the directives and achieve the
objectives of the Hon’ble Tribunal. The order states:

“....4. Though Respondent No. 2, District Magistrate, Baghpat is served,
but no one is present on behalf of Respondent No. 2 to assist the
Tribunal.

...8. In view of the above, we also allow Respondents No. 2 and 3 to file
a fresh action taken report within six weeks by way of affidavit through
efiling.

.9 Liston 13.12.2024...."

. That after the UPPCB issued a recovery certificate for realization of the

environmental cost damages from the Executive Officer Nagar Palika

Parishad Baraut, directions were issued to Executive Officer, Nagar

.



Palika Parishad Baraut by the deponent vide letter number 1367/stcamp-
75 dated 29.08.2024 to deposit the environmental cost imposed by the
UPPCB. True copy of the letter number 1367/stcamp-75 dated
29.08.2024 is annexed herewith as Annexure-1. However till
10.09.2024 no amount was deposited by the Executive Officer, Nagar
Palika Parishad Baraut due to which Hon’ble court expressed it’s
displeasure and directed the respondent No. 2 to explain and submit the
reply.

. After the order dated 10.09.2024 was brought to the notice of deponent,
sincere efforts were made to realise the amount as per due procedure
from Nagar Palika Parishad Baraut. A demand certificate was issued and
served upon Nagar Palika Parishad Baraut by the Tehsildar, Baraut
under rule 153 of the Revenue Recovery Act and when Nagar Palika
Parishad Baraut still did not deposit the amount, the Bank a/c no
0042000101188364 & a/c no. 0432010006690 of Nagar Palika Parishad
Baraut was frozen by Tehsil office under the said act on 19.10.2024.
annexed as Annexure -2

. This is to kindly submit that afterwards the concerned bank PNB, Baraut
was directed for disclosure of amounted held by Nagar Palika Parishad
Baraut in its account and when it was communicated to Tehsil authorities
that Nagar Palika Parishad Baraut had Rs. 20813947.16 only in the
account, an amount of Rs. 10.0 lakhs was forfeited from above account
and remitted on 28.11.2024 to UPPCB (Via NEFT/RTGS challan
Transaction ID. 241128208891765 ) annexed as Annexure-3.

5. That in additional to partial financial recovery of the environmental
damages cost, efforts have been made for remedial actions by Nagar
Palika Parishad Baraut to mitigate the water pollution. As per report of
Executive Officer Nagar Palika Parishad Baraut has made public aware
and publicised the issue among the public. It is also building a retention
wall and taking other actions for diversion of polluted water. The copy
of report of Executive officer Nagar Palika Parishad Baraut is annexed
as Annexure-4,

. That also for a permanent solution for treatment of waste water a detailed
Project Report (DPR) for establishing a Sewage Treatment Plant (STP)
has been prepared by Uttar Pradesh Jal Nigam, Baghpat, as a sustainable
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long-term solution for wastewater management. This DPR outlines the
technical and financial feasibility of the project and demonstrates the
administration’s  commitment to sustainable ~compliance  with

environmental standards. Copy of the DPR is annexed herewith as

Annexure-5.
_ This DPR has been sent with the recommendation of the deponent also

to the Principal Secretary Urban Development along with copy of DPR

with a request to sanction the same in light of hon’ble NGT order dated

10.09.2024. The copy of the above latter dated 04.12.2024 is annexed

with as Annexure-6.

8. That it is humbly submitted that significant progress has been made in

compliance with the Hon’ble Tribunal’s directions, as evidenced by the

partial recovery of 10 lakh and the implementation of corrective

measures. Further steps are underway to ensure full compliance and

effective environmental restoration.

9. That the undersigned prays that this Hon’ble Tribunal may be pleased

to take note of the substantial measures undertaken and pass such

further orders as it may deem fit and proper in the interest of justice and

environmental protection.

THROUGH B

G
PRIYANKA SWAMI
Advocate

COUNSEL FOR THE STATE OF UP.

F- 13, Ground Floor, Jangpura Extension,
New Delhi- 110014

Dated: 09.12.2024
Place: New Delhl
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LALIT KUMAR JAIN  APPLICANT-~
VERSUS
STATE OF UTTAR PRADESH  RESPONDENT
AFFIDAVIT

TENDRA PRATAP SINGH aged about 52 years /0 Sh. Sukhendra Pal Singh

L, J1
is presently posted as DISTRICT MAGISTRATE BAGHPAT, UTTAR

PRADESH.

I ——

1. That I am posted as stated above and well conversant with the facts of the
vit before this

present case and as such competent to swear this affida
Tribunal.
2. That the accompanying report has been drafted by our counsel upon my

instructions.

ot ) 3¢ /That the contents of the accompanying report are true and correct and the
{&QJMK {knowledge has been derived from official records and nothing material has
' been concealed therefrom.

NOTAR&%DT £ -l

VERIFICATION

Verified on solemn affirmation at Baghpat on this 9th day of December 2024, that
the contents of the foregoing affidavit are true and correct to the best of my
knowledge and no part of it is false and nothing material has been concealed

therefrom.
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The Collector,
District Meerat, BA‘\'\\W

gubsject:  Regarding collection/recover: of Environmental Compensation imposed
on Nagar Palika Parishad, Bay wt by Board. .
Vide its order dated 21-12-2023 in OA Nu:. 645/2023, Lalit Kumar Jain Vs. State of U.P. the

{11 National Green Tribunal, New Delbi has passed the following directions;

2. The response on behalf of the !/PPCB has been filed disclosing that UPPCB had
wieted @ Joint Committee and the said Joint Committee had carried out inspeetion and had found
it achage and plastic was littered in the entire lngth of Rajwahe in the town area. The report of the
| PPCD usther reveals that sewage/septic tanks aver flow (grey sewage). of adjacent area of both
2.y of Raiwaba in whole length of population, i . being discharged in Rajwahe through local nalees
<~ mdividial outlets. The sewage discharge in R jwahe s approximately 1.5 MLD....

3. Though, the Municipal Council has fiiled to discharge jts responsibility to prevent the
discharze of sewage and other pollutants in the cinal in question but the report of the UPPCB does
2ot reflect any action by the local authorities including the action of imposition of Environmental
Compansation (EC).”

Pwther, please refer to HO. letter No. HI 1053/C-3.NGT-375/0A-645/23/2024 dated
|7-05-2024 on the above subject. It is to inform vou that vide letter dated 17-05-2024 UPPCB has
. >ed Emviroamental Compensation of Rs. 2.3i: Crore against Nagar Palika Parishad Baraut at the

+ of 03 14kh per month from 01-07-2020 to 30-::4-2024 in compliance of the Hon’ble NGT’s order
rass2d in OA No, 59372017 Paryavaran Suraksha 3amiti & Ors. V/s UOL :

As per the latest order passed by Hon'ble NGT in OA No. 645/2023, Lalit Kumar Jain Vs.
Stz of UP. *..... 4. The action taken report on hehalf of respondent - UPPCB has also been filed

fisclosing that the Environmental Compensation (EC) of Rs. 2.30 crores at the tate of Rs. 5 lakh per
hrs koen imposed upon Respondent No. 3 for the period frem 01.07.2020 to 30.04.2G24 (46
+). 3. Learned Counsel for UPPCB has info:med that the amount has not been deposited as the
h time for deposit of the amount given to ‘he Respendent No. 3 is not yet over. Hence, in the

[SAR WV N
=l tepatt, the UPPCB wil disclose the status of iceovery of the EC. "

As par the office records the Environmentel Compensation imposed against Nagar Palika
Parishad Baraut has not realized till date and the O A. is listed o 10-09-2024,

Hence, in view of above Board is being i~sucd direction to you for recovery of the imposed
Frviroamentsl Compensation under the UP. Punlic Mongy Recovery of ducs (Amendment) Act,
[a72

. The sar of Rs. 2,30,00,000./- (Rupees 1-vo Crore Thirly Lakhs only) is payable by Nagar
Patika Parishad Baraut on account of Environment Compensation and the Name, Designation and
Address of the concerned person of Nagar Palika I'arishad Baraut is as follows:

1. §hri. Mancj Kumar Rastogi L.

Executive Officer, : N
Nugar Palika Parishad Baraut [ ,",‘7 %ou
Baghpat NG P

Lirhila No. 8179077847

(}
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By "Ua.

same s land 1V venue and de Gsits it into the

yeu are hereby requested 10 recover the
dedicatad account of UPPCB opened in ICIC! Bank, Vibhuti Khand-1l andl, Gomti Nagal,
[+ inse. The URL of payment gatendy is itps:/ierp.eshiksd. net/DiceotFeesvy 3/UPPCB. The
et 2F tha neaceedings if 1y shall be recovere: . :
1) Amount to be recovered - Rs 2.30 Crore
Yours Sinoerely,

(Sqn 1&\' Kumar Singh)
Member Sceretary

-~ CC-Rezicnal Officer. UPPCB.Meerut.
Membeﬂgcremry

e \ﬂ\/
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OFFICE OF TH THE EXECUTIVE ENGINEER, CONSTRUCTION DIVISION
U.P. JAL NIGAM (URBAN). BAGPAT
Eamm\efnuw.mdimu
Undor AMBUT 20
-t U
Town: Bereut NPP
— J— 1L -
! o Tamoumin | [ Cost Oovt, of indla | Oow. of UP,
sl o/ Doveripher l Leos ohm! 92.39%) | shere (80.67%)
; Amoum Amount
. - T _hmoum |
: .‘—4‘ - 3 4 6 0
- — 1300.07 01912
rodeoldCMM [TYEY 40092
- o cos o EOM Wtk 8238 o1 | 20770 3314
N T I A
© Less @ 5% due o offaency eaT | s% | 2877 | 785 13961
§ s Towl (4] | g0 | 149308 283848
s uTe70 —"
g atou Coss on ) wni | % | w“x 14.93 59
RS WeT0 | 18% | 8083 268.76 456.96
T’e [Cenage wiolo | 80% | 36838 0.0 %838
g IsubTolal(647¢8) 1200.83 28369 .1
‘mcmmnmm
10 | e with 18% GST 35097 11668 198.89
11 |Sub Total (8 ¢ 10) 1560.50 400.67 1030.62
12 |Sub Total (5+11) 6040.20 1893.78 357828
[Operabon 8 maintenance for § Years
3 |with 18% GST 1645.85 0.00 0.00
" | Total (12¢413) 7686.05 1893.75 357826
Prepared By Prepared 8y
(Ravi Kant) (Mohit Verma) (DeePakVerma) (Santosh Kumar)
Assistant Engineer Executive Englneer Assistant Engineer Exacutive Engloeer
Construction Division Construction Division (EAM)
U, Lal Nigam (Urban) U.P. Jal Nigam lu:b‘u)
Bagpat Ghazlabed
Becommended @y Recommended B¢
\\\'V‘\
(Nosiam )
Superialanding Englness ( Sanjeav K )
Consbruetion Clicle Suparintanding Englnest
UP. Jal Nigum (Urban) Conabruclion Clrcle (CAN)
Mosrut U.P. JuJ Nigam (Urben)
Ghasiabad -
APRROYRD BY
gZ/——\\ :
M(“ b |
& ¥ (Qzb. Lone
U}.mm‘%‘w )

C
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OFFICE OF THE EXECUTIVE ENGINEER, CONSTRUCTION DIVISION
U.P. JAL NIGAM (URBAN), BULANDSHAHR

Estimale For 180 ond STP Worka In Batout NPP.
Undor AMRV.T: &0
. (Pads)

Town; Bereut NPP
Ao, i oc)

" Oweripton | Amountin Bosi | Govi. ofindia | Goviof U, | UL shary
51N 1 Leos shere (30.93%) | ohere (S4.47%) (10%)
' ~ Amount Ameound e
\ \
L A—""1 3 i s [ 7
ot T (.
T e o | 10 .1 w2
| {
F T et wnn | me o "2
L —— ,
' 1, ons @ S% 600 10 icsONCY 400232 0% 204.02 6820 116.96 04 I
mn |
¢ ST (Y) W70 120817 one i
8 {Lsdour Cess on W) 3887.70 1% 38,60 1290 20 % <;
b josTgm W10 | 1% | 679 2024 %657 T4
7 |Cantage W0 | sow | e 0.00 e o
i —
8 SwYoul(een) 1040.69 U820 ™me ny
3 seTaa@eles any | 18487 xnu2n au
— —
© Lmnc‘m for§Yoan ©®2 000 000 an |
1 ——f
" | Total (3410) ane | 18407 nun e
Bropared By Checked By Recommended By
F e .
O o %\’n\w
Rovt Kart) Verma) Rishabh Verma ( )
inowr Necha
Assistant Enginesr Eng Jem Supeciatanding &
2. doi Nigam (Urban) Construction Circle
Uttar Pradesh Jal Kigam (Urban)
Bagosl
Moorut
ALPAQUARRY
I; éw
(R4 Porky) ‘
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BARAUT NPP SEWERAOGE SCHEME DISTT : BAOHPAT
UNDER AMRUT 2.0 (E/M ESTIMATE)

- /"— -
5 i EXECUTIVE ENOINEER CONSTRUCTION DIVISION (88M), U.P. JAL NIOAM (URBAN) OHAZIABAD
1 e T roRM s (8OM) - _
s ~ pescription owerk | Ameun! %oge Total .
Ll (In Lakh) Un Lakh)
[ S-"' ‘
] . _,._._....,4_,-.,.—.—4»-—-—-—'—’-‘ e
— ! ) ‘ '
VL  aa | s
|- ol Work Cost ol EGM Works 62218 ’
1 !”'/,,,,.,--___‘,____.,____..___,_.a..____r_____.__———————
1 amental Proficienc 6018 | 9% Ak
e G L S o S PR
VI Total (192) - e
B I e
| 10656
ST 59199 | 18% '
o asour Cess On A 599 | % /__"_5_?__’____
g [centage OAN) 6199 | 8% | 4736
' Sub Total (A#3+495) = ¥ 75L83
[0 I B
| 6 [power Connections with transmission Line | 405 | 100% R 4105
| |with 65T ___/
7 |Fuecrioty charges for 3 month rail & run 534 | 100% v534
— |
§ |Diesel cost for 3 month trail & run 070 | 100% €0.70
¢ Sub Total (6+7+8) :- €407
S GRAND TOTAL (B+C) :- TR
9 |Cost of Operation & Maintenance for 5 Years
|| ol EGM works Including 18% GST & 1%| 140640 | 100% RL40440
| ____ILabour cess (OPAX)
Prepared by Checked by Recommended by
,E\Z @7 )%/
(0w a;';,g::’) (b ;gmr) ( Er, Sentosh Kumar)
: g 0 Executive Engineer
Construction Division (E&M), UP. Jal Nigam (Urban), Qhazladbad o
Recommended by Approved by
{ €5, Sanjesy Kumer Bav am) ( ‘L‘t
, r. R K Pakka))
X Supsrintending Enginesr h
wirvcion Cirle (EGM) UP. Jal Nigam (Urban) ¢ "L",‘,"j‘:l m“:h:(tmw
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f‘(&e HECUTVE ENOINGER CONSTRUCTION DIVIBION (86M)
f— T o
o crplon ol work S Amount | X0ge Total
f ; poscrp 2 (I Lok (1 Lak)
N
$
o
| ) . I L -_..,..._'_.__.—--ﬂ-»«—-*»—-'w‘_,____-————‘———
D= ) | 4 ’
R -;.,-...—-—4.._——-—-—"“" o]
s s
______.——-,.,..-—',__‘——-"_
.' nl“

¢ V//,._.«
LA Mcu!o'iw Works
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BARAUT NPP SEWERAGE SCHEME DISTT : BAOHPAT
UNDER AMRUT 2.0 (E/M ESTIMATE)

U.P. JAL NIOAM (URBAN) OHAZIABAD

/if " mental Proficency ba1s | -3
A Total (142) - /__!_'1"__’:_____——4
B —1 | 5
‘ v 106
st 59199 | 18%
///W) g9 | 1% 0592
ot 00N 5199 | 8% 413
e | Sub Total (Av3+kef) - e75L89
—/_’,__———-__________.__—_
¢ Power Connections with transmission Line .05 100% T 4105
jwith GST __.—-—' _—————-——ﬁ/
7 |cuecricty charges for smonthtrall Grun | 536 100% 1534
’ 4 ]
8 §D»esel cost for 3 month trail & run 0.70 100% €0.70
i . ,‘
c Sub Total (6+7+8) - %4107
GRAND TOTAL (B+C) :- Lo
9 |Cost of Operation & Malntenance for 6 Years
o EGH works Including 18% 05T & 1% 140440 | 100% RL40440
|Labour cess (OPAX)
Prepared by Checked by Recommended by
’E Z (é&* o~
(7, 0s8ppk Vorma ) Er. Pratfd f }3/
Assistant Engineor i l':,;‘“"‘"’ Lo Kumar )
Construction Divislon (EGM), UP. Ja Nigam (Urban), Ohulgmm Engineer
Recommended by
Appraved by
- '{ Er. Sanjesv Kumdr Gaulam)
o Supmnundlng Enginesr (Er. R K Pakka))
polryston Circle (ESM) U.P. ot Nigam (Urban) Chist Enginabr (Ghaziabad Zone)
Ghaziabad 2 U.P, Jal Nigam (Urban)
Ghazlabad
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1.

In this original application, the Tribunal Is considering the issue of discharge
of sewage in the Irrigation Canal known as Rajwahe within the limits of

Municipal Council, Baraut.

. After the previous order, a status report on behalf of Respondent No. 3,

Municipal Council, Baraut has been filed. The photographs enclosed as

Annexure-9 to that report show the pathetic condition of the canal. The canal
appears to be full of sewage and garbage whereas it is meant for carrying
the water for irrigation. If such polluted water is used for irrigation, the

consequential health hazard will be serious.

we also find that though Uttar Pradesh Pollution Control Board (UPPCB) has
levied the Environmental Compensation (EC) of 2.3 crores at the rate of 5
lakh per month for the period from 01.07.2020 to 30.04.2024 and the
communication dated 27.08.2024 has been sent by the UPPCB to the Collector,
Baghpat for the recovery of EC but till nowthe EC has not been recovered.
The violation s continuing and from the reports, it is not reflected that any

- - effective step at the ground level has been taken to prevent the discharge of
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gowage In the canal. Therefore, for suhsequent periods of violation also, EC

to be Imposed and recovered.
4. Respondent No. 3 has also not taken effectlve steps and there Is a clear
violation of the Judgment of the Hon'ble Supreme Court In the matter of

ksha us. Union of India reported In (2017) 5 SCC 326, as
jod from the date of judgement, the

no effective step for preventing the

is required

paryavaran Sura
fter the expiry of three years per

even a
et up and there is

STP has not been s
sewage from flowing in the canal.
raut is not 2 Municipal

. Counsel for Respondent No. 3 has informed that Ba

Corporation but is a Municipal Council headed by the Exect
0. 31s corrected as under:

the description of Respondent N
Respondent No. 3: Executive Officer, Municipal Council, Baraut.
6. Having regard to the above, We

Magistrate, Baghpat and Respondent No. 3.
appear virtually on the next date of hearing and appralse the Tribunal

about the steps which have been taken In respect of the lssues noted
above.
7. Liston 13.12.2024
AR ST e
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g waeahete 497/81-7-2024 R 11 R 2024 & gr1 #e WP ERA
e & Rt 3eTe FEAT 606/2018 Compliance of Municipal solid Waste
Management Rules, 2016 and Other Environment lssues # ofRa ey fear
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